CENTRAL ADMINISTRATIVE T RIBUNAL, JABALPUR B ENCH, JABALPUR

Original Application No. 672 of 2000

Jabalpur, this the 8th day of March, 2004

Hon'ble shri M.p. singh, vice Chairman
Hon'ble shri Madan Mohan, Judicial Member

Jawaharlal patel, $/o. Shri
Mannulal patel, aged about 44
Years, resident of Village
Mankwara, Post Singod, Tahsil

Panagar, District Jabalpur (Mp). «e«  Applicant
(By Advocate - shri §. paul)

Versaus

1. Union of India, through
its secretary, Ministry of
Posts & Telecommunication,
New Delhi.

2. The Director, Postal Services,
Raipur (M P l) .

3. Postmaster General, Raipur
Region, Raipur (M P o) .

4. Sr. Superintendent of Post Offices,
Jabalpur pivision,

Jabalpur (M.P.). ses  Respondents

(By Advocate - shri S.a. Dharmadhikari)

O RDER (oral)

BY M.P. sSingh, vice Chairman -

By filing this original Application the applicant has
claimed the following main reliefs ;

w"(ii) Quash the orders dated 15.6.1993, 20.6.94

and 19.4.2000 Annexure A-1, Annexure A-2 and Annhexure
A-3 respectively;

(iid) to reinstzte the applicant in service with
full back wages and other consequential benefits M

2. The applicant who was working as Extra Departmental

Branch Post Master was charged by the respondents for mige-
appropriation of Government Money. An enquiry was helg

against him and vide order dated 15th June, 1993 the

applicant was dismissed from service. Hig appeal against the

A\ order of the disciplinarv avehewde..
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appellate authority vide order dated 20th June, 1994. The
applicant has fileg an Original Application challenging the
order of the disciplinary authority as well as the appellate
authority, The Tribunal vide its order dated 4th January,
2000 in oA No, 486/1994 has given the following direction

to the respondents 3

his Iepresentation to the reviewing authority. The reviewing
authority vige itg order dated 19th April, 2000 has Convertad

the punishment from dismissa] from service to removal from

Service.
have
3. we/heard the learned Counsel for the parties, peruseg

Made on behalf of the parties.

4, We find that when there was 3 Specific finding by the

Tribunal that the penalty imposegq on the applicant is topo

harsh ang the reSpondents were directeg to take a Sympathe-
tic view to impose any other renalty other than dismissal

the Tespondents Should have Considered the Case of the
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Converted the penalty of dismissal from service to removal
from service. The consequence of imposing the penalty of
removal from service is the same as in the case of dismissal
from service. Therefore the respondents have not implementec
the direction given by the Tribunal in its true spirit.
Hence we quash and set aside the order dated 19th April,
2000 and direct the respondents to impose any other penalty
on the applicant other than dismissal from service,

removal from service ang Ccompulsory retirement from service
within a period of three months from the date of receipt of

Copy of this order.

Se Accordingly, the original Application stands disposed

of. No costs.

(Madan Mohan) (M.P. singh)
Judicial Member Vice Chairman
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